CENTRAL ADMINISTRATIVE TRIBUNAL

o JABALPUR BENCII, JABALPUR
Cu.\vs Building, 15, Civil Lincs, Post bag No. 6, JABALPUR- 482 001

'

Dated . Hr] lo / ‘Hf

VERSUS
.......................... @\‘\‘ﬁ\\’\ b‘w\"“/\\) \&*"“\W .vveo...... Respondent (s)
. 1 ‘\ .
A copy of the ORDER dated..... 2.LLT. ’ =0 T passed by the Hon'ble

Tribunal in the above mcntnoned case is fmwarded herewith for neccgsary action.

To,

g onggRzg e g &m7~

06, 10 2004
‘Applicant by shri MeKe ﬂgrawal. .
Heard the leamed counsel for the applicant .
MRXK CCP No., 8 4/2004 has been f,lled by the ,
applicant for non-compliance of the d::.rection given !

l py the Trle&unoﬁéNg 3811.'1?/3 Yol 2004, on 30th July.{
' 2004 the Tribunal has passed-the following ordger i |

"0. L) 000.000000000000000‘......."...0000000000
List this case for hearing on: interim relief

after 10 days i.,e, on 9th Augusty 2004, In the |
meantime statuw~quo as existed today is granted
€111 the next .gate of hearing," - . i'

The~only I.R. was granted to the qulicant is to the :
AL effect that the applicant XK if not already .
relieved, will continue to work. By this CCP- the’
applicant is asking for new relief W i.e.
release of Salary to the applicant The apprlcant\\-
cannot be granted any new relief in this CCP, Hence,
the contempt petition is not man.nta:.nable and 1s

accor dlngly,* dismissed. - (
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